Ttem No. 1]

I'IR No. 428720
I’S: Hari Nagar

Earlier all the matters were adjourned en-bloe pursuant to the directions
l’f"‘?"-'ll by the Hon'ble High Court of Delhi from time to time amid lock-down.
Now, vide officer order no. 26/DHC72020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through

videoconferenecing except the eases wherein evidence is to be recorded,
25.08.2020

Present: Leamed APP for the State through V/C
Shri Kushal Dahina, leamed remand advocate through V/C

10 through V/C
Accused is stated to be in J/C (not produced from J/C)

Court is convened through V/C (CISCO WEREN) from residence office.

It is stated by the 10 that FSL result is still waited.

Heard. File perused.

Put up the matter on (09.09.2020 for consideration.

Jail Superintendent is directed to produce the accused through V/C on the nmext date
il

|

of hearing. /

(Babita Puniya)
MM-06, West District
Tis Hazari Court, Delhi
25.08.2020
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ltem No. 2

Yogesh Panwar vs. Manisha Panwar

I'S: Hari Nagar
CC No. 7314/2019

Earlier all the matters were adjourned en-bloe pursuant to the directions
_passed by the Hon'ble High Court of Delhi from time to time amid lock-down,
Now, vide officer order no. 26/DHC2020 dated 30.07.2020, Distriet Courts
have been directed to take up all the cases listed before them through
videoconferencing except the eases wherein evidence is to be recorded.

25.08.2020
Present: None

Court is convened throueh V/C (CISCO WEREX) from residence office.

File perused.

Put up on 19.12.2020 for purpose fixed.

Fresh notice be issued to all the concemed parties for the next date of heating,
!

(Babita Puniya)
MM-06, West District
Tis Hazari Court, 1elhi
25.08.2020
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State v, Swdhir @ Deepu

Earlier all the matters were adjounrne

ltem No. 23

FIR No. 22072019
S Mundka

d en-bloe pursuant (o the dircctions

passed by the Hon'ble Wigh Court of Delhi from time o time amid lock-down.

Now, vide ofticer order no.

have been direeted to take up all the ¢

videoconferencing except the eases w herein ¢

22082020

Present: Leamed AP for the State through V/C
Shri S C Verma, learned counsel for the accused

20/ 2020 danted 30072020, District Courts
wwes listed hefore them through
vidence is to be recorded.

Court is convened through V/C(CISCO IWEREN) from residence office.

It is stated by the leamned counsel tor the ace

except the MHC (M) have alre

admit the registers of the Ml 1C (M) under section

Heard. File perused.

LY

At request, put up on

used that all the prosecution witnesses
ady been examined. e further stated that he shall
:l:l"l {.Lr-l]~{.‘-

26.08.2020 for remaining PE/further proceedings.

(Ba ﬂim Puniya)
NM-06, West District
Tis Hazari Court, Delhi
25.08.2020
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Stte vs. Dharmender /o Shri Mahoesh & Anr

FIR No. 101/2020
PS: Mundka
U/sec, 186/353/307/34 [1PC

Farlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon ble High Court of Delhi from time to time amid lock-down.
Now, vide officer order no, 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded,

25.08.2020

Present: Learned APP for the State through V/C
Accused Dharmender produced from Central Jail No. 3
Accused Romil not produced from J/C
Shri Kushal Daliiva, learmned remand advocate through V/C

Court is convened throneh ViC (CISCO WEREX) from residence office.

Heard. File perused.,

Jail Superintendent is directed to produce the accused Romil through V/C on the

next date of hearing.
Put up on 30.08.2020 for further proceedings.
[O 1o also join the proceedings on the next date of hearing. )
(Babita Puniva)
MM-06, West District

Tis Hazari Court, Delhi
25.08.2020




frem 20

State vs. Gaarav Tyagi
FIR 62/2009

PS: Hari Nagar

Earlier all the matters were adjourned en-bloe pursuant to the dircctions
passed by the Hon®ble High Court of Delhi from time to time amid lock-down.
Now. vide officer order no. 26/DHC2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

25.08.2020

Present: Learmned AP for the State through V/IC
Skri Pivush Gupta, leamned counsel for the accused

Court is convened threuph V/C (CISCO WEREX) from residence office.

File perused. Perusal of the file reveals that matter is at the stage of prosecution
evidence.

It is stated by the learned counsel for the accused that complainant has expired. He
further stated that matter has already been settled.

Heard. File perused.

Let death verification report of complainant be called through SHO concerned for
15.09.2020. )

Fy

(Babita Puniya)
MM-06, West District
I'is Hazari Court, Delhi
25.08.2020
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Stare vs. Vire & Anr

'S Hari Nagar
FIR No. 117/2019

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hen'ble High Court of Dethi from time fo time amid lock-down.
Now, vile officer order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
villeoconferencing except the cases wherein evidence is to be recorded.

25.08.2020

Present: Learned APP for the State through VIC
Accused Firat produced from Central Jail No. 3
Accused St not produced from JC
Shri Kushal Dabiva, leamed remand odvocate through V/C

Conrt is convened threonelt VAC (CISCO WEREX) from residence office,

Concerned Jail Superintended is directed to produce the accused namely Stnir on
the next date of hearing.

Put up on 30.08,2020 for further proceedings.

{I!nhslml:'mwﬂ
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Tis | lazari {,nr.:rt, Delhi
25.08.2020
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ltem No. |

State vs. Rakesh Kumar

FIR No. 605/2015
'S+ Mundka

Earlier all the matters were adjourncd en-bloe pursuant (o the directions
passed by the Hon'ble High Court of Delhi from time (o time amid lock-down,
Now. vide officer order no, 26/DHC/2020 dated 30.07.2020, Distriet Courls
have been directed to take up all the cases listed before them through
videoconferencing exeept the cases wherein evidence is to be recorded.

25.08.2020
Present: Learned APP for the State through V/C
Accused Rakesh s absconder

None for rest accused persons

Court is convened throueh V/C (CISCO WEBEX) from residence office.

File perused.
Put up on 19.12.2020 for purpose fixed.

-y
Q}-}:biﬁ Puniya)
MM-06, West District
Tis Hazari Court, Delhi
25.08.2020
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Mohd. Abdullah vs. HC Satya Narain (Tihar Jail)

CC No0.85152/16
PS: Hari Nagar

25.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be

recorded.

Present: None.

Court is convened through VC (CISCO Webex)
from residence office.
Application perused.
As per application, complainant is running in JC.
In view of the same, Jail Superintendent is directed to

produce the accused through VC on 26.08.2020.
BABITA puNIYA
/ Date:
PUNIYA D8 065
15:34:33
+0520

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi

25.08.2020



State vs. Yogesh
FIR N0.316/2020

PS: Mundka

25.08.2020
Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
e up all the cases listed before them through
e is 1o be

directed to tak
videoconferencing except the cases wherein evidenc

recorded.
Present: Ld. APP for State through VC.
Accused Yogesh is stated to be in JC.

Rest accused persons are stated to be “not arrested”.
Court is convened through VC (CISCO Webex)

from residence office.
File perused.
Let previous order be complied afresh for NDOH.
Put up on 26.08.2020 for further proceeci'\n%?.m
BABITA ol

Dot

PUNIYA 2020.08.25
(Babita Puiya)
MM-06/West District

Tis Hazari Courts/Delhi
25.08.2020



State vs. Asif

E-FIR No.00036643/18
PS: Hari Nagar

25.08.2020
Earlier all the matters were adjourned en-bloc

pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be

recorded.
Present: Ld. APP for State through VC.

None for accused.
Court is convened through VC (CISCO Webex)

from residence office.
File perused. Perusal of file reveals that accused 1S

sent to face trial for the offence punishable under section 411 1PC

which is compoundable within the scheme of Cr.P.C. Therefore, let

court notice be issued to the complainant/owner of stolen property
to join the proceedings through VC or appear in person on NDOH.
et accused be also summoned with direction to join

the proceedings on NDOH through VC/whatsapp.
IO to also join the proceedings through VC. He is also

directed to ensure the presence of complainant and accused on

the next date of hearing.
Put up on 05.09.2020 before Lok Adalat. =~
BABITA RARA
PUNIYA 380020
(Bahita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi

25.08.2020



Untrace Repor

adjourned en-bDioC

25.08.2020

Earlier all the matiers were

pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order

no.26/DHC/2020 dated 30.07.2020. District Courts have been
directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is to be

recorded.
Present: Ld. APP for State through VC.

Court is convened through VC (CISCO Webex)
from residence office.
Process not issued by the Ahlmad. He is warned to be

careful in the future.
Let previous order be complied afresh for next date of

BABITA A
PUNIYA %6505
(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
25.08.2020

hearing. .
Put up for further proceedings on 08.09.2020. :



State vs. Romil & Dharmender

FIR N0.89/2020
S Mundka

25.08.2020
Earlier

pursuant to the direc
Delhi from time to time amid lock-down. Now, Vi
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
ses wherein evidence is foibe

all the matters were adjourned en-bioc

tions issued by the Hon'ble High Court of
de office order

videoconferencing except the ca

recorded.
Present: Ld. APP for State through VC.

Accused Dharmender produced from Jail No.3

through VC.
Accused Romil not produced from JC.

Court is convened through VC (CISCO ‘Webex)

from residence office.

Jail Superintendent is directed to produce the accused

Upender on the NDOH through VC.

Put up on 30.08.2020 through VC for further

Digitally
signed by

proceedings.

BABITA buNtA
PUNIYA 5858 08 25

15:31:52

: +0530
(Babita Puniya)

MM-06/West District

Tis Hazari Courts/Delhi

25.08.2020



State vs. Naresh @ Ganja
FIR No0.562/19
PS: Harn Nagar

25.08.2020
the matters were adjourned en-bioc

Earlier all
pursuant to the directions issued by the Hon'ble High Court of

Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is 10 be

recorded.

Present: Ld. APP for State through VC.
Accused Naresh @ Ganja not produced from JC.
Court is convened through VC (CISCO Webex)

from residence office.

File perused.
Jail Superintendent is directed to produce the accused

on the NDOH through VC.
Put up for further proceedings on 04.09.2020.
&2:!\!\&-‘(\ by
BABITA VUNWA
PUNIYA 5555 0025
. 1o :,U'f:
(Babita Puntya)

MM-06/West District
Tis Hazari Courts/Delni
25.08.2020



State vs. Upender

FIR No0.67/2020

25.08.2020
Earlier all the matters were adj ;
pursuant to the directions issued by the Hon'ble Hig ‘
Delhi from time to time amid lock-down. Now, vide Offic® order
n0.26/DHC/2020 dated 30.07.2020, District Courts have DSt
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is 10 be
recorded.
Present: Ld. APP for State through VC.
Accused Upender not produced from JC.
Court is convened through VC (CISCO Webex)

from residence office.

ourned en-blocC
h Court of

File perused.
Jail Superintendent is directed to produce the accused

on the NDOH through VC.
Put up for further proceedings on 04.09.2020.

Digitally signed
bv BABITA

BABITA PUNNA -

PUNTYA 250825
15:30:58
+0530Q,

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
25.08.2020



FIR NO0.345/19

State vs. Anand & Upender
PS: pundka

25.08.2020
Earlier all the matters were m&ocﬂ:mn_ m:-c_on*

pursuant to the directions issued by the Hon'ble High .Ooc: o
vide office order

have been

Delhi from time to time amid lock-down. NOW.
no.26/DHC/2020 dated 30.07.2020, District Courts

d before them through

ein evidence is to be

directed to take up all the cases liste
videoconferencing except the cases wher

recorded.
Present; Ld. APP for State through VC.
Accused Upender not produced from JC.
Webex)

Accused Anand is stated to be on bail.
Court is convened through VC (CISCO

from residence office.
Jail Superintendent is directed to produce the accused

Upender on the NDOH through VC.
Let accused Anand be summoned with direction to

join the proceedings on NDOH through VC/whatsapp.
Put up for further proceedings on 04.09.2020.
Digitally signed
BABITA RGN
PUNIYA 585 o525
15:30:43 +0530
(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
25.08.2020



F1R No.430/2020
ps: Hari Nagar
25.08.2020

Earlier aq

-bloc
: ned en-b
the maters were adl}f’U::gh Court of
. . A e
pursuant to the directions issued by the Hon'b

i der

ide office or
Delhi from time to time amid lock-down. NOW. wns have been
n0.26/DHC/2020 dated 30.07.2020, District Cou

) them through
directed to take up all the cases listed befor?dence R T
. i I
videoconferencmg except the cases wherein ev
recorded.

Present: Ld. APP for State through vVC.
Ld. Counsel for complainant through chh S
None on behalf of Jail Superintendent, Tiha 7

It is stated by the Ld. Counsel that he has not received

the copy of status report filed on behalf of Jail Superintendent.
Heard.

Let same be supplied to Ld. Counsel through
whatsapp.

Put up for consideration on 26.08.2020.

P e
¢ BA
'B AB 1’1* A Q)UNIYA
Date:
PUNIYA 3656.08.25
15:30:33
+0530

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhij
25.08.2020



State vs. Dalip Singh

FIR NO.90113
ps: Harl Nagar

25.08.2020
Earlier all the matters were adjourned en—b\ocf
pursuant to the directions issued by the Hon'ble High .COUrtdO
Delhi from time to time amid lock-down. NOW. vide office Oraer
no.26/DHC/2020 dated 30.07.2020, DistriCt Ccourts have been
directed to take up all the cases listed before them ’through
videoconferencing except the cases wherein evidence is 1O be
recorded.

Present: Ld. APP for State through VC.
None for accused.

Court is convened through VC (CISCO Webex)

from residence office.

Process not received back. .

Let previous order be complied afresh for ne>§lt date of
Digitally
hearing i.e. 31.08.2020. HABITA”

BABITA PUNIYA
PUNIYA Date:

2020.08.25
15:30:27
+0530

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi

25.08.2020



. I3 ‘ = . h
Mahavir Singh vs. Joginder sing :
557/1/2012

cC Nc;.S: MUndKa

journed en-blocC
e High court of

k-down. NOW, vide office order

S have been
no.26/DHC/2020 dated 30.07.2020, District Courts = Lo e
directed to take up all the cases listed before the

: g . : e is tO be
videoconferencing except the cases wherein evidenc

25.08.2020

Earlier all
pursuant to the directions issue
pelhi from time to time amid loc

the matters Were ad
d by the Hon'bl

recorded.
Present: Complainant through VC.

Court is convened through VC (CISC‘O WebeXx)

from residence office.
File perused. Perusa
listed for arguments on the point of summoning.
At request, put up for purpose fixed on 19.
Digi.tall\{ signed
B ABIT A }l):(J%/l\.\B;\TA

PUNIYA 30350825
(Babita Puntya)
MM-06/West District
Tis Hazari Courts/Delhi

25.08.2020

| of file reveals that matter is

12.2020



State vs. Vimanshu Sharma

FIR N0.32/19

ps: Mundka
25.08.2020

-bloc
iourned €n
Earlier all the matters Wwere adjou

pursuant to the directions issued by the HO

n'ble High Court of
Delhi from time to time amid lock-down. NO

w. vide office order
. - u
no.26/DHC/2020 dated 30.07.2020, District co

directed to take up all the cases listed bef

ore them through
) . i
videoconferencing except the cases wherein ev

rts have been

dence is to be
recorded.

Present: Ld. APP for State through VC.

Accused not produced from JC.

Sh. S.C. Verma, Ld. LAC for accused through VC.

Court is convened through VC (CISCO Webex)
from residence office.

File perused. Perusal of file reveals that matter Is at
the stage of PE.

Jail Superintendent is directed to produce the accused
on the NDOH through VC.

Put up on 08.09.2020 for PE.

Digitall
sgned by
BABITA puNiva
P J1Y Date:
UNIYA 2020.08.25
15:30:15
+0530

(Babita Puniya)
. MM-06/West District
Tis Hazari Courts/Delhj
25.08.2020



ta
sh chhas
Hari Chand vs. Pram Praka cC No0.8812/16
PS: Mundka

25.08.2020

-bloc
iourned en
Earlier all the matters Wwere adjo

. High Court of
pursuant to the directions issued by the Ho\r/:/bl\f;l’ide S
Delhi from time to time amid Iock-dom{n, -NO (;ourts have been
no.26/DHC/2020 dated 30.07.2020, District R

directed to take up all the cases listed before

i i e
' vidence is to b
videoconferencing except the cases wherein €
recorded.

Present: None.

Court is convened through VC (CISCO Webex)
from residence office.

File perused. Perusal of file reveals that matter is
listed for arguments on the point of summoning, however, none

has appeared on behalf of complainant. Therefore, matter stands
adjourned. i

Put up on 30.08.2020 for purpose fixed.

by BABITATed
B ABITA PUNIYA
PUNIYA 26350525
(Babita Putiga)
| MM-06/West District
Tis Hazari Courts/Delhi

25.08.2020



/ State vs. Meenu Babber

FIR N0.401/19
25.08.2020

psS: Hari Nagar

-bloc
iourned en

Earlier all the matters were E'lgnguHigh GOttt BF
pursuant to the directions issued by the Hon

i der

ide office or
Delhi from time to time amid lock-dow'n. _NOVéO‘L’thS e R
no.26/DHC/2020 dated 30.07.2020, District

h
, e them throug
directed to take up all the cases listed pefg\r/idence is 1o be
videoconferencing except the cases wherein
recorded.

. Duty MM. 1t
Fresh charge-sheet received through Ld 4

be checked and registered as per rules.

Present: Ld. APP for State through VC.

ice bail.
Accused persons are stated to be on police
IO/HC Balram through VC.

SCO Webex
Court is convened through VC (Cl )
from residence office.

I have perused the charge sheet and thg dOdC;lSJ(r:Té%Sﬂ;Z
annexed with the charge-sheet. It prima facie
commission of offence. | take cognizance of the offence.

Since accused persons are sent to face trial for the

offence punishable under section 323/341/506 IPC which are

compoundable within the scheme of Cr.P.C. Therefore, let C.ourt
notice be issued to the complainant to join the proceedings
through VC or appear in person on NDOH.

IO to also join the proceedings through VC. He is also
ensure the presence of

persons on the next date of hearing.

directed to

complainant and accused
Put up on 05.09.2020 before Lok Adalat.

st
BABITA PUNIYA

PU N IYA Date

(Babita Pulﬁ"i%)
| MM-06/West District
Tis Hazari Courts/Delhi

25.08.2020



State vs. Abdul Wahid :
E-FIR No.00588112020

pPS: Hari Nagar

25.08.2020 :
Earlier all the matters were ad]

pursuant to the directions issued by the Hon'ble
Delhi from time to time amid lock-down. Now, vide

SRR h
_26/DHC/2020 dated 30.07.2020, District Courts
i fore them t

; f
High Court O
gofﬁce order
ave been
nhrough

directed to take up all the cases listed be _ < to be
videoconferencing except the cases wherein evidence
recorded. i MM, It

Fresh charge-sheet received through Ld.
pe checked and registered as per rules.

Present: Ld. APP for State through VC.

Accused is stated to be in JC.

I0/HC Balram through VC.
ebeX
Court is convened through VC (cisco W )

from residence office.
| have perused the charge she

annexed with the charge-sheet. It prima
commission of offence. | take cognizance of the offence. prs
' Since accused is sent to face trial for the O

punishable under section 379/411/34 IPC which  are
compoundable within the scheme of Cr.P.C. Therefore, \§t court
notice be issued to the owner of stolen property/c:omp\aunam o
join the proceedings through VC or appear in person on NDOH.

IO to also join the proceedings through VC. He IS also
directed to ensure the presence of owner of stolen
property/complainant on the next date of hearing.

Jail Superintendent is directed to produce the accused

on NDOH through VC.
Put up on 05.09.2020 before Lok Adalat.
BABITA R
Sl ?(fi%)uoznl “os30
(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi

25.08.2020

et and the documents
facie discloses



State vs. Sonu

E-FIR No0.000008/2020
PS: Hari Nagar

.08.2020 : :

2 Earlier all the matters were adjoum.erc]i cer:ngoon

ursuant to the directions issued by the Hon'ble Hig o)

p

Delhi fr

om time to time amid lock-down. _Now, vide office %r:::\
no.26/DHC/2020 dated 30.07.2020, District Courts havt:.‘h 4
dirécted to take up all the cases listed before?-: them. l;oua
videoconferencing except the cases wherein evidence IS 1o pe

recorded.

Fresh charge-sheet received through Ld. Duty MM. 1t
be checked and registered as per rules.
Present: Ld. APP for State through VC.
Accused is stated to be in JC.

IO/HC Balram through VC.

Court is convened through VC (CISCO Webex)
from residence office.

I have perused the charge sheet and the documents
annexed with the charge-sheet.

It prima facie discloses
commission of offence. | take cognizance of the offence.

Since accused is sent to face trial for the offence

punishable under section 411 IPC which is compoundable within
the scheme of Cr.P.C. Therefore, let court notice be issued to the
owner of stolen proper

through VC or appear in

ty/complainant to join the proceedings
person on NDOH.

| IO to also join the proceedings through VC. He is also
directed to ensure the presence of owner of
property/complainant on the next date of hearing.
Jail Superintendent is directed to produc
e the accused
on NDOH through v,

Put up on 05.09.2020 before Lok Adalat.

stolen

i:u(ﬁ!a!l‘}‘ signed

by BARITA
BABITA A

;'L NIYA
I) U N IY:A‘ Date

(Babita Puiﬁ?gfé)
. MM-06/West District
Tis Hazari Courts/Delh;j
25.08.2020



FIR No0.558/19
PS: Hari Nagar

State vs. Yaseen

25.08.2020 . s

Earlier all the matters were o}djourr}e‘d Ceonurt o
pursuant to the directions issued by the Hon ble. ngw' e
Delhi from time to time amid lock-down. Now, vide office

no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through

deoconferencing except the cases wherein evidence is to be

Vi

recorded.
Fresh charge-sheet received through Ld. Duty MM, 1t

be checked and registered as per rules.
Ld. APP for State through VvC.

Present:
Accused is stated to be on police bail.

IO/HC Balram through VC.
Court is convened through VC (CISCO Webhex)

from residence office.

I have perused the charge sheet and the documents
annexed with the charge-sheet. It prima facie discloses
commission of offence. | take cognizance of the offence.

I'am of the considered opinion that there is prima facie

sufficient material to proceed against the accused for the offences

alleged in the challan.
Let accused be summoned through 10 concerned for

NDOH.
Put up before pre lok adalat on 03.09.2020. s
BABITA abid
I)Lr NI\IIA :; : 8.
(Babita Puriiya
h MM-06/West District
Tis Hazari Courts/Delhi

25.08.2020
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State vs. Dharmender

FIR N0.311/2020
PS: Mundka

25.08.2020

Earlier all

the matters were adjourned en-bloc
pursuant to the directions issued by the Hon

‘ble High Court of
; i rder
Delhi from time to time amid lock-down. Now, vide office o

n6.26/DHC/2020 dated 30.07.2020, District Courts have been

directed to take up all the cases listed before them ‘through
videoconferencing except the cases wherein evidence Is to be
recorded.

Fresh charge-sheet received through Ld. Duty MM. 1t
be checked and registered as per rules.
Present:

Ld. APP for State through VC.
Accused is stated to be in JC.

Court is convened through VC (CISCO Webex)
from residence office.
Heard. File perused.

Put up for consideration on 09.09.2020.

Dig'\wl\%
signed by

BABITA BORNIYA
PUNIYA 2055.08.25
15:27:45%
+0530
(Babita Puniya)
_ MM-06/West District
Tis Hazari Courts/Delhi

25.08.2020



State vs. Sakvir Khan @ samrat & ors.

FIR N0.528/19
PS: Hari Nagar

25.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been

directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is 1O be
recorded.

Fresh charge-sheet received thro
be checked and registered as per rules.
Present: Ld. APP for State through VC.
Accused persons are stated to be in JC.

Court is convened through VC (CI1sSCO Webex)
from residence office.

ugh Ld. Duty MM. It

Heard. File perused.

Put up for consideration on 09.09.2020. = . ..
Digitally
signed by

5> BABITA

BABITA PUNIYA

PUN]YA Date:
2020.08.25

15:27:31

+0530

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi

25.08.2020



